I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

| NTERLOCUTORY APPLI CATION NCS. 3 & 4 OF 2015
(For correction in Judgnent dated 30th October, 2015)
I'N
Cl VI L APPEAL NCS. 9176-9177 of 2015

JAI PAL & ORS. ... APPELLANT(S)/
APPLI CANT( S)
VS.
STATE OF U.P. THROUGH DI STRI CT
MAG STRATE, GHAZI ABAD, U.P. & ANR ... RESPONDENT( S)
ORDER

As prayed for, Cvil appeal No.3732/2013 nentioned in
paragraph 3 of the judgnent dated 30th COctober, 2015, passed

in Cvil Appeal Nos. 9176-9177/ 2015, is substituted w
ith

Cvil Appeal Nos. 3712- 3717 of 2012. I'n view of th

l.A Nos.3 & 4 of 2015 stand al |l owed.

[ANIL R DAVE

................. J.
[ ADARSH KUMAR GOEL]
New Del hi ;
22nd January, 2016.
Signature Not Verified

Digitally signed by

Sarita Purohit

Date: 2016.01. 29

16:18: 08 | ST

Reason:

| TEM NO. 8 COURT NO. 2 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

I.A Nos.3-4/2015 in C A Nos.9176-9177/ 2015
JAlI PAL & ORS. Appel | ant (s)
VERSUS

STATE OF U.P. THR DI ST. MAG & ANR Respondent (s)
(For clarification of Court’s order and office report)



Date : 22/01/2016 These matters were called on for hearing today.

CORAM :

HON BLE MR JUSTICE ANIL R DAVE

HON BLE MR JUSTI CE ADARSH KUMAR GCEL
For Appell ant(s) M. S.K Sinha, Adv.

Ms. Seema Kashyap, Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng

ORDER
I.A Nos.3 & 4 of 2015 are allowed in terns of signed
order.
(Sarita Purohit) (Sneh Bal a Mehra)
Court Master Assi stant Regi strar

(Signed order is placed on the file)



